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BEFORE THE NATIONAL GREEN TRIBUNAL

Eastern Zone Bench, Kolkata

Original Application No. 57/2023/EZ

Ajay Rajake--------smmsmm===mmsmmmmmmrommnemmme s mmn e Petitioner
_VS_
e
= Ministry of Coal & Os-rt-iseamaiesiirmme mrsaor=n Respondents
b
> Para wise reply to the Counter Affidavit filed by respondent no. 03 & 07 on
— Behalf of Deputy Commissioner / District Magistrate, Dhanbad
= (Jharkhand) Respondent No. 5 Herein

Para wise Reply

X

1. Para 1 - No Comment.
2. Para 2 — No Comment.

3. Para 3 (a) to (g) No Comment.

4. Para3 (h & i) That in compliance with the order dated 04.07.2023 of this

court, a 04 membered committee was formed constituted with the following

members:

1. Shri Sandeep Singh, Dy. Commissioner, Dhanbad
2. Shri Sandeep Roy, Scientist-D, Central Pollution Control Board,

Regional Directorate, Kolkata.

3 Shri Sanjay Kumar Srivastava, Assistant Scientific Officer,

\ J harkhand State Pollution Control Board, HQ Ranchi
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4. Shri Rajeev Ranjan, Scientist-E, Integrated Regional Office, Ranchi,

MoEF&CC, Govt. of India.

The committee members have visited the Central Surunga
Paharigora, Parbad Laxmi Colliery, etc. situated in Alakdiha OP, District —
Dhanbad in the State of Jharkhand which belongs to Bharat Coking Coal
Limited (BCCL), Lodna area under Coal India Limited on 21.07.2023. The
inspection report is attached to the Counter Affidavit filed by Deputy
Commissioner/District Magistrate, Dhanbad, respondent no.-5 as Annexure

D of the Counter Affidavit.

5. Para 3 (j & k) That the M/s Bharat Coking Coal Limited (BCCL) a
subsidiary of Coal India Limited is a company that is carrying out Coal Mining
Operations in the Dhanbad district of Jharkhand. The company has acquired
various coal mines through the Coking Coal Mines (Nationalisation) Act,
1972, the Coal Mines (Nationalisation) Act, 1973, and The Coal Bearing
Areas (Acquisition and Development) Act, 1957, etc. including the cluster of

mines in Lodna Area.

Section-7 (b) of The Coking Coal Mines (Nationalisation) Act, 1972
states that the rights and liabilities of the Central Government in relation to
such coking coal mine or coke oven plant shall, on and from the date of
vesting, be deemed to have become the rights and liabilities, respectively, of
the Government company. Section-11 of The Coal Bearing Areas (Acquisition
and Development) Act, 1957 empowers the Central Government to direct

vesting of land or rights in a Government company.

That the Chief Vigilance officer Coal India Limited, vide his Ref
No. 1710-1729 dated 29.03.2018 issued SOP for IT initiatives to be
implemented in CIL and Subsidiaries which is adopted by BCCL vide office

4,/r1:€w%¢:";2§ri;(*er‘No 332-36 dated 12.04.2018 issued by CMD, BCCL. The above
A

;J// men‘gloh‘ed letters attached to the Counter Affidavit filed by Deputy

™ ‘.,»a:'?,‘w «'\/ 3
S8 BT AN ,-”'/ T
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Commissioner/District Magistrate, Dhanbad, respondent no.-5 as Annexure
A.BCCL vide its office order No. 729-748, dated 16.02.2022 has issued SOP
regarding prevention of unauthorized entry in Mines premises of BCCL
attached to the Counter Affidavit filed by Deputy Commissioner/District

Magistrate, Dhanbad, respondent no.-5 as Annexure B.

That for stopping unauthorized entries and theft of coal from the
lease hold area of M/s BCCL various directions through meetings and letters
were already issued to M/s BCCL. The same is the duty of the owner, agent,
and manager as mentioned under section 18 of the Mines Act, 1952. Copy of
a few directions issued by letter no. 1270,.dated 20.04.2022, 3132 dated

03.12.2022 attached and marked as Annexure I series.
6. Para3 (I to mm) No Comment.
7. Para4to9 No Comment.

8. That the statements contained in Paragraph Nos. 1 to 7 is my respectful

submissions before this Hon’ble Tribunal.
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- VERIFICATION

'L, Ritesh Raj Tigga, Son of Alban Tigga aged about 41 years, by religion Christian
by Occupation — Service under the State Governemnt of Jharkhand in the office
of District Mining Office, Dhanbad having its office at Combined Building,
Dhanbad, Pincode — 826001, Jharkhand affirm and state that the contents of this
Affidavit are true to the best of my knowledge and belief.

Date: 12.61. 2625

Place: Dwangan

Signature
(Ritesh Raj Tigga)

VS« Vles™

¥« SARKAR (AdV;
: ; “Nn 220012000

Authorised,

UIS 297 (1 (C) of tha CrPC. 197

Aot No, 11 of 1974) & wis (8) ¢
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Jar ,
arge—e—uay e,
TG MRE BIbT B {10
HIIAT VI, g94d1G |

fPrdere, d@Eeal (OP)
Td YR PIHT B fe10
PRI I+, TS |

fwa— s Sododioveo & 4T werd W Prer B Ud eFhed TR e
T Hay H |

T~ FTIATE ATRY SYTE 2633 /THO, feHid 31.12.2021, SMUI® 550 /THO, ICRIED
18.02.2022. 1269 /TH0, fedle 20042022, SO 1678 /THO, ICRIEY
03.06.2022, 2585 /TR0, [3i® 20.09.2022, ®Ae TAd 1270, IEGIED
20.04.2022, 1418, FAHI® 09.05.2022, T 1363 /70, fai® 23.11.2022 Td
T gfera eeflerd, uae @1 UAG 2671/70, faIE 25.04.2022 AT
FETHHYD, R BT gAD 3758, QAT 31.06.2022 |

HERTY,

Sode fawas grifiie SRiare) ey vd gl B GUar WReT H SR S |
S = @ aegE ¥ awd QoFodoreo B Ww @EH UET &3l | dIge @ gl ud
e ST BT TR Sy AT B AN R fhar mar o acae # ufed
Frae AR @7 TeARl W YN Wi B & b WA ggr el favieeR 9] weet # gred
TR B FYA B WX A R Y g9 @ rawaad 8| R dot § g Amen
ymTer ¥ omy & 5 dodiodloveo B e fAfS e g & sfduy @ g,
R daremre ol FRUEY SO gERT T8 R S R®T 8, S9H 9§99
Temporarily Closed Gd @B Abandoned | S&i &8 WaMI &1 Closure MaiRa iﬂ?’tﬁ Eg
Y El XE Tl e AR W Smy o g WA HE H OGRET ogaver
T @ @ BR BIISAT AN D HSAR DI I WG B I8l B |

2. W GAGAR HIY GNl B I WIH FHUA b Non-Operative WH Y&d &,
Wi Sad &5 H HIIAT WS Exposed &al €, W1 aRa=1 o 9y fHar s |aen § |
P AR B geAR W 7 % GveR! o /Hufy @t afy gl 8, we Saw o
R o SN/ AE B SE-ATE B A W wEd & Ry Uy WY s Ol
AT gr1 werer # o § 6 SRl 9% wEm ¥ wraen 9§ wH ¥ woiey gge ol
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i ww N e N B o @) Rk Rl 00.04.2022 T JTua) SuRerfer A
Functioning of Coal Mines as per Mine plan and Mine Closure Status of various mines of Coal
India Limited situated in Dhanbad District @ JSF arafrer fobar AT o, o
SooTso @ Y uREERY # e @ AT @ oR @@= Brd faar o
W 2 oy el v €% Wl @1 Mine Closure PuiRa A @ oraR far T ®
sor S ) Wl @R ¥ QMU SR farar T et S Yoo @1 SrgIeH DI
T S DT D AW B |

s ody Ten W T wwen S8 Ja 39 P g @ wciwdr faurT Chief
Vigilance Officer, CIL P THD CIL/VIGIL/16/14/0002/2018/1710-1729 fa+19 29.03.2018 EXT
surveillance ¥q frem—Fger/Sop T 8 | Il W Ren—Fre & SRR WA TR
@1 Geo Fencing, Strategic Location W CCTV Ug Boom Barrier T arforeTae faar ST Bl
TS H9N B Non-Operative & HITe NI & Wl Vulnerable I 2, Boray
= &3 W 9ad W9 SOP B IR Geo Fencing @<-1 Td CCTV, Boom Barrier &I

SRS T @ qRETEHH / CISF &1 wfifgfaa sftmeeget &1

L 'Hﬁ:sgﬁﬁa%%wuwzﬁalﬂlmﬁmzﬁaﬁmﬁmﬁwaﬁﬁ
% WA T4 P @) TeARll W gy TN 'Y eawd fen—few Y <
B SN @Rd Y T8 W e R Wl 99 & Sa eF ¥ e sfedr fafce grr

Surveillance 8¢ WINI fen—focer @ ST b
! TS HI d I AT '
iy ! UEIEHRIRAl gRT fhar
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Deputy Commissioner Office (Mining Branch)
Ref.3/32/M, Dhanbad, Dated 03/12/2022

Sender,
Sandip Singh (Bh.Pra.Se.)
D.C. Dhanbad

To,
President -Sah- Managing Director,
M/s Bharat Coking Coal Ltd.
Koyla Bhawan, Dhanbad

Managing Technical
M/s Bharat Coking Coal Ltd.
Koyla Bhawan, Dhanbad

Subject: Regarding preventing coal theft and unauthorized mining

from the closed mines of M/s B.C.C.L.

Context: Proceeding Order Gaipank 2633/M., Dated 31.12.2021,
Gaipank 550/M., Dated 18.02.2022, 1269/M. Dated
20.04.2022, Gaipank 1678/M., dated 03.06.2022, 2585/M.,
dated 20.09.2022, Office Ref. No0.1270 dated 20.04.2022,
1418 dated 09.05.2022, Ref. No0.1363/Go., dated 23.11.2022
& S.P.P Dhanbad, Ref No0.2671/Go., dated 25.04.2022 and
General Manager Ref No0.3758, dated 31.05.2022.

Dear Sir,
The above relevant action order & letter may please be brought

to the notice of the Company. Through the said letter you were

requested to take action against theft of coal and entry of
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unauthorized persons from the mining lease area received by M/s
BCCL. From the current incidents of coal theft, it appears that there is
a need to make the security system more effective on the basis of the
Company in the mining lease area, especially in the closed mines. This
matter has come to light in various meetings that there are several
mines under various mining lease areas acquired by BCCL, which are
not being operated by any coal company, some of these mines are
temporarily closed and some abandoned. Information of incidents of
coal theft keeps being received due to the closure of some closed
mines not being in accordance with the prescribed standards and due
to lack of adequate safety equipment to curb unauthorized activities.
According to the information received, the main places of coal
theft are the non-operative mines of the Company, because in some
areas the coal mines remain exposed, which can be easily stolen. Not
only the government revenue/company suffers due to incidents of
coal theft, but the lives and property of the people/workers employed
in the area are also at risk. Sometimes such cases are published in
newspapers and media where workers are injured in the process of
stealing coal from closed mines and in such cases, even deaths occur.
It is noted that on 09.04.2022, in your presence, a meeting was held
regarding the functioning of céal mines as per mine plan and mine
closure status of various mines of Coal India Limited situated in
Dhanbad District, in which you were requested to review whether
mining work is being done as per the approved mining plan in all the
projects of BCCL or not & mine closure of closed mines has been done
as per the prescribed standards or not. Information regarding

compliance of said meeting has been received by this office.
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To stop illegal coal mines and coal theft, a direction/SOP has
been issued for surveillance by the Chief Vigilance Officer of the
Vigilance Department of Coal India, CIL, Ref.
CIL/VIGIL/16/14/0002/2018/1710-1729 dated 29.03.20218. As per
the directive issued, Geo Fencing of all the mines, installation of
CCTV & Boom Barrier at strategic locations has to be done because the
non-operative mines of the company are the most vulnerable to coal
theft, hence as per the SOP issued in these areas, Geo Fencing &
installation of CCTV, Boom Barrier & security/CISF protection is
important.

It is also requested that in view of the above, in order to curb
incidents of entry of unauthorized people and coal theft in the closed
mines of the Company, necessary directions should be issued to all
concerned or it should also be examined that the directions issued for
surveillance by Coal India Ltd. in the said area are being complied

with by all the concerned officials of the Company.
Your’s faithfully
D.C. Dhanbad

Gaipank 3132/M., dated 03/12/2022

Copy to:- Chief Vigilance Office M/s BCCL for information &
necessary action.

D.C., Dhanbad
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Deputy Commissioner Office (Mining Branch)

Ref.1270/M, Dhanbad, Dated 20/04 /2022

Sender,
Sandip Singh (Bh.Pra.Se.)
D.C. Dhanbad

To,

President -Sah- Managing Director,
M/s Bharat Coking Coal Ltd.
Koyla Bhawan, Dhanbad

Managing Technical
M/s Bharat Coking Coal Ltd.
Koyla Bhawan, Dhanbad

Subject: Regarding preventing coal theft and unauthorized mining

from the mining lease area of M/s B.C.C.L.

Context: Meeting held with the officials of Coal Company dated
18.02.2022.

Dear Sir,

With reference to the above subject relevant letter, it is to be
said that as per the information received from various daily
newspapers and letters of special branches, this organization is
entering Patta area in a systematic manner and illegally stealing coal
by opening coal mines. When coal is stolen from Patta area, the

Government is not only concerned about the loss to the public but also
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about the national property and there is a threat to the life and

property of the workers engaged in this work.

As per the information, the main source of coal theft is the Khanan
Patta area obtained by the coal company; hence it is most important to
curb coal theft at that source itself. To stop the pending coal mines &
coal theft, the coal company has received the work of CISF & various
officers (area security) of your company in large numbers, whose
main work is the Khanan Patta area; as it appears from the complaints
of coal theft, action is being taken to stop coal theft from BCCL. An
early review of the action is necessary. It is requested that after
reviewing this, all officers will be asked to give supreme priority to

stopping coal theft and ensure the desired action

A mining area is a restricted area where entry of unauthorized
persons is prohibited. The duties and responsibilities of the owners,
officers and managers are mentioned under Section 18 of the Mine
Act, 1952. As per clause 4 of the said section, all activities conducted in
connection with mines should be conducted as per this Act and the

regulations, rules, regulations and other restrictions made under it.

To impose restrictions on the entry of unauthorized people on the
mining lease, to stop coal theft, and to fully comply with the Mine Act
1952, a complete order dated 18.02.2022 has been given in your

presence in a meeting with all the concerned officers of the coal
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company, but till now no information has been received about the

action taken in this regard, which is extremely worrying.

In a separate meeting it was revealed that the directions / SOP issued
for surveillance by the vigilance officer of Coal India's Vigilance
Department, CIL's Ref. No.CIL/VIGIL/16/14/0002/2018/1710-1729
dated 29.03.2018 & GM (L.E.D.) M/s BCCL are not being complied
with by the officers of the Coal Company. In the separate meeting it
was told by the present Director, Technical Operation, M/s BCCL that
at present CCTV has not been installed in Pratap Marg and there is an
additional route for entry apart from the main route. The above
matters are being taken up by the company and rectified. CISF officers
had also informed about the lack of resources to curb coal theft. All
the concerned officers were directed by the Adhoshachari to ensure
removal of all the above irregularities, but no information has been

received about any action taken in this regard.

One of the important matters raised in the said meeting was that the
vehicles carrying coal by the company from the mining lease area to
the railway siding are not being weighed at the first loading point,
due to which there is a strong possibility of coal pilferage during
transportation. Thus, instructions were given to all the concerned
officers to transport the coal only after weighing the coal mine at the
first loading point. In relation to UKT, you have been requested by
SSP Dhanbad's Ref.8999 dated 26.12.2021 and all the concerned
officers have been directed by District Khanan Officer, Dhanbad's Ref
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No.407/M., dated 15.02.2022. UKT compliance received. Complaint of
exploiting BCCL and stealing coal and monitoring of BCCL and CISF

filed staff and action on being found guilty seems to be inappropriate.

The responsibility of stopping coal theft in Khanan Patta area is of
majority of coal companies. Presently, a unit is engaged in this work.
All officers should be kept in parameters so that work can be done to

stop coal theft and to stop the losses of government employees.

Your’s faithfully

D.C. Dhanbad
Gaipank 1270/M., dated 20/04/2022

Copy to :- Chief Vigilance Officer M/s BCCL for information &
necessary action.

D.C., Dhanbad
Gaipank 1270/M., dated 20/04 /2022

Copy to :- Chief Vigilance Office, CIL for information & necessary
action.

D.C., Dhanbad
Gaipank 1270/M., dated 20/04/2022

Copy to:- Government of Secretary, Mine & Servant Department,
Ranchi, Jharkhand for information & necessary action.

D.C., Dhanbad



